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the Custodians of Evacuee Property
in the country; and

(b) whether the evacuee shares of
these properties would be resumed
and their rents realised as before and
credited to the Fund collected for
this purpose?

The Minister of Rehabilitation (Shri
Tyagi): (a) and (b). It is presumed
that this question relates to wakf-
alal-aulad properties. These propert:es
also vested in the Custodian. These
wakfs are primarily ment for the
benefit of the descendants of the wakf
but they also contain a provision for
chatity and are ultimately dedicated
to God. These properties cannot be
acquired under the Compensation Act
because they involve interests of
charity and non-evacuee beneficiaries.
It was, therefore, decided to reiin=
quish the evacuee beneficiaries inter-
est in such properties in favour of
non-evacuee beneficiaries. As no se-
paratc records have been maintained
for these properties, it is not possible
to supply information in regard to
the total value of wakf properties
transfarred so far by the Custodian.,
Moreaver, the collection of this infoe-
matinn w.ll not be commensurate with
the time and labour involved.

Central Zonal Council Meeting

1612. Shri P. Venkatasubbaiah: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether the Central Zonal
Council met in Bhopal recently;

(b) if so, the main issues discussed;

(c) whether rationalisation of bord-
ers between the States of Uttar Pra-
desh and Madhya Pradesh has been
discussed; and

(d) the decision arrived at?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N,
Mishra): (a) Yes.

(b) A list of the items discussed in
the Seventh meeting of the Central
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Zonal Council which was held at
Bhopal on the 19th September, 1964, is
laid on the Table of the Hou e. [Plac-
ed in Library. See No. LT-3291/64].

(c) Yes.

(d) A copy of the proceedings em-
bodving the decisions taken by the
Council will be placed in the Parlia-
ment Library as soon as they are fina-
lised.
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Punjab negiml Formu's
1614, Shri Kapur Singh: Will the

Minister of Home Affairs be pleued
to state:
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(a) whether the Punjab Govern-
ment have recently issued direction
that even at the district level Punjabi
nced not be deemed and treated as
the exclusive official language of ad-
ministration in the Punjabi Region;
and id)

(b) if so, how far these directions
are consistant with the Regional
¥Formula? o

The Minister of State in the Mints-
try of Home Affalrs (Shri Hathf): (a)
No.

(b) Does not arise,

Travel in Kashmir of Di-ector of
Information West Pakistan

Shri Hari Vishnu Kamath:
Shri Yashpal Singh:

Wil the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that Shri
Aga Ashraf the Director of Informa-
tion, West Pakistan, travelled exten-
sively in Jommu & Kashmir recently;
and

1615.

(b) if so, the reasons for permitting
him to do so?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a), No, Sr.

(b) Does not arise.

Refusal of permission to sue Health
Minister

1616. Shri Yashpal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the report published in
the newspapers of 16th September,
1964 to the effect that permission 1o
sue the Minister of Health was re-
fused to the President of the New
De'hi Municipal Committee, is cor-
rect;

(b) if s0, on what ground the per-
mission was refused; and





